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1. The Regional Deputy Dlrector
of Census Operations,
H-No,-4-49-~10, Lawsons Bay Colony,
Visakhapatnam-530 017.

2. The Director of Census Operations,
Ministry of Home Affairs,
Somajiguda, Hyderabad.

3. Union Government of India
Representcd by the Registrar General

and Census Commissioner, India, o
Ministry of Home Affairs, New Delhi- ‘ ‘

: Applicants., t
And
1. A.S. Sarma S/0 late Venkateswarlu
Compiler (Census Operations), ' b
R/o 29-8-5, Lalitha Colony, ‘
Dabagardens, P.0. Visakhapatnam-20 : p

2. Industrial Tribunal-cum-Labour Court,

Visakhapatnam, : Respoudents.
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COUNSEL FOR THE APPLICANTS -+ Shri N.vV. Raghava
Reddy.
COUNSEL FOR THE RESPONDENT : Shri P.B. Vijaya
Kumar i
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(Judgement of the division bench delivered by JUStice
Shri v. Neeladri Rao, Vice-Chairman)
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- IDH44y91 by accepting the above contentiony - =

To
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H.No.4-49.10, Lawsons Bay Colony. Visakhapatnap-17,
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of .Industrjal Disibtes Act challenging the order

of his removal., The contention for the applicantg

herein is that an employee of the Central
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need to advert to the said this OaA for
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Respondent 2 dismissequy 2R order dated 16—2—95

As such, this oa has become infructuous, Accordingly,
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it is dismissed with no Costg, '
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(P.T. THiruvengadam) (V. Neeladri Rao) '
Member (Admn.) Vice-Chairman
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The Regional EEpﬁty'Edrector of Census Operations,

The Director of Census OperatiOns,
Somajiguda,HYderabad.

The Registrar General and Census Commissioner,
India, Min,of Home Affairs, Union Government of India, New IElhi.;
Industrial Tribunal-cum-Labour Court, Visakhapatnam,
One copy to Mr.N.V.RaghavaReddy, Hddl.CGSC.CAT.Hyd.

Cne copy +to Mr.P.B.Vijayakumar, Advocate, , 39/3RrT
Vijayanagar colony, Hyderabad,

Copy to Library, CAT ,Hyq,

One spare copy, '

Ministry of Home Affairsg,




